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proposes to import machinery and 
equipment involving the latest tech- 
nology of cancer detection and also 
avail of the services of eminent ex- 
perts. The company has recently 
approached the Ministry of Industry 
once again suggesting certain modi- 
fications in their Programme.' No pre- 
cise details are available as to when 
these services are likely to be com- 
missioned. 

Internal Railway in   Kashmir   Valley 

1025. SHRl GHULAM RASOOL 
KAR: Will the Minister of TRANS- 
PORT be pleased to state: 

(a) whether it is a fact that a sur- 
very for internal railways was con- 
ducted years ago in the Kashmir val- 
ley; and 

(b) if so, what are the details 
thereof and by when work for its 
construction is likely to be started? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RAILWAYS 
(SHRI MADHAVRAO SCINDIA): 
(a)  Yes, Sir. 

(b) The traffic-cum-engineering 
survey for an electrified railway line 
connecting Gazi Gund and Baramulla 
via Srinagar was carried out in the 
year 1973 at the cost and request of 
the State Government of Jammu and 
Kashmir. The length of the line sur- 
veyed was 122.35 Kms. At 1973 
price level the c°st was estimated to 
be Rs. 81 crore if constructed as 
MG, and Rs. 89 crores if constructed 
as BG. The project was not found 
to be financially viable, the return 
being negative. At current prices, 
the cost of the Project would be se- 
veral times more. There is no pro- 
posal at present for taking up this 
work due to constraint of resources. 

 
Circulation of fake drugs 

1027.   SHRI KALPNATH RAI: 
SHRIMATl    SUDHA    VIJAY 

JOSHI; 
Will the Minister of HEALTH AND 

FAMILY  WELFARE   be  pleased:   to 
state; 

(a) whether Government are aware 
of the reports about the circulation of 
several fake drugs; and 

(b) if so, what steps have been 
taken by Government in this regard? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WEL- 
FARE (SHRI S. KRISHNA KUMAR): 
(a) Under the provisions of the 
Drugs and Cosmetics Act and Rules 
made thereunder, control over the 
manufacture and sale of drugs is exer- 
cised by the State Drug Control Au- 
thorities. Action to detect the produc- 
tion and distribution of spurious 
(fake) and adulterated drugs has the- 
refore mainly to be taken by them. If' 
a case of manufacture or sale of spu- 
rious (fake) is detected the State 
Drug Authorities take action to seize 
the spurious drugs and launch prose- 
cution against the involved persons. 

(b) To tack the problem of sub- 
standard drugs, the Governments of 
up a Task Force which recommended 
that: 

(1) every drug manufacturing 
unit should have minimum testing 
facilities. 


